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IN THE CENTRAL ADMINISTRATIVE TR IBUNAL :

AT HYDERABAD
0,A,No,738/93 Date of
BETWEEN :

1, D, Immanual

2, B.,Appa Rao

3. N.Ananda Rao

4y B.K.Mohan Rao

5, S.Markendeya

6, Karasala Ratnam

7. S.Appa Rao

8. K.Rami Reddy

9. T.Rajanna .e

AND

1. The Secretary, Ministry
of Defence, South Block,
DHG P.O., New Delhi.

2. The Chief of the Naval Staff,
Naval Headguarters, DHQ P.0O.
New Delhi,

3. The Flag Officer, Commanding-in -Chief
Headquarters Eastern Naval Command,
Naval Base, Visakhapatnam.

4, The Admiral Superintendent,
Naval Dockyard,
Visakhapatnam,

5. The Material Superintendent,

Materials Organisation,
Visakhapatnam,

6. The Base Victualling Officer,
Visakhapatnam,

7. The Officer-in-Charge,
Weapon Equipment Dépot

Kancharapalem Post,
Visakhapstnam,

Counsel for the Applicant$

Counsel for the Respondents

CORAM 3

HON'BLE SHRI A,.B.GORTHI : MEMBER (ADMN, )

(5

HYDERABAD BENCH

Order: 10.,9.93

Applicants,

.+ Respondents,

.s Mr,.G.,V.S5ubba Rao

«so Mr.N.R.,Devraj

HON’BLE SHRI T .CHANDRASEKHARA REDDY : MEMBER(JUDL.,)
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Order of the Division Bench d elivered by

Hon'ble shri A,B.Gorthi, Member (Admn,}.

The applicants herein are the Store Keepers
in the Naval Store Depot, Naval Base Yard and Naval i

Base (victualling) Yard,h Vvisakhapatnam, In this

application thetr claim is that they should be
reqularised from the dates of their initial appointment
and given all consequential benefits, The applicants [
contended that similarly situated some other employees i
approached the Tribunal in 0.A.402/86 and 317/88 and i
obtained appropriate 1eliefs, They now prayed that '
similar relief be granted to them also, It is on f
record that applicant No.4 (B,R.Mohan Rao) had apprqﬂJ
the concerned authorities that his services also should
be properly‘regularised in terms of the judgements

of the Tribunal and alsc in view of the fact that his
juniors were regularised from the date?ihe ;nitial
appointment, His plea was turned down by Naval Head
fuarters, New Delhi on the ground that the benefits
of the judgements of the C,A,T, could be extended
baz-onlgft;é petitionérs therein; This?%ather
unfortunate because the respondents ought to have
examine] the cases of?éimilarly situated individuals
and extended the henefit of the judgements of the
c.a.%ifzﬁs‘%ﬁﬁﬁ the employees were not discriminated
on the ground that some approached the Tribunzl and

others 4id not,



2, In view of the above,the respondents
are directed to extend the benefits of the judgements
in 0.A.402/86 and 317/88 to the applicants herein

-~

also provided ofcourse the respondents are satisfied

!
that the applicants are similarly situated as the '
applicants in the other two O,As, The respondents !
shall comply with this direction within a period of é
four months from the date of the communication of

this judgement, O0.A, is disposed of with the above

direction, There shall be no order as to costs, i

TG M@"(g
(T ,CHANDRA SEKHAKA REDDY) (A,B.GORTHI ;
' Member (Judl.,) Member (Admn, )
' Dated: $Cth Septemper, 1993 . 7

. (Dictated in Open Court)
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1. *he Secretary, Ministry of Defence, South Block,
DHQ PO, NewDelhi.~— }f. b
2. The Chief of the Naval Staff, Naval Headquarters, )
DHQ PO, New Delhi.~— [/
3. The Flag Officer, Commanding-in-Chief, L
Headquarters Eastern Naval Command, Naval Base, visakhapa tnam. (¢
4, The Admiral Superintendent, Naval Dockyard, visakhapatnam._r% ‘
5. The Material Superintendent, Materials Organisation,
visakhapatnam. &£ .
6. The Base victualling Officer, visakhapatnam."gh
7. The Otficer-in-Charge, Weapon Equipement Lepot,
Kancharapalem Post, visakhapatnam.-— ¥
8. One copy to Mr.G.v.Subba Rao, Advocate, CAT.Hyd.
9., Che copy to Mr.N.R.Devraj, Sr.0GSC.CAT.Hyc.
10, Cne spare cOpYe.
11 One copy to Library, CAT.Hyd.
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TYPED BY Q\O O\ . COMPARED BY
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CHECKEL BY APPRCVED BY

IN THE CENI'RAL ADMINISTRATIVE TRIBUMAL
HYDERABAD BENCH AT HYDERABAD

THE HON'IJLE MO.JU$TICE V.NEELADRT ZAO
VICE CHAIRMAN

AND s
THE HON'BLE [ME.A.B.GOLTHY 3 MEMBER(A)
AND ——
THE HON'BLE MR.T.CHANDFASEKHAR REDDY
MEMBER( JULL)
2D

THE HON'BLE M /P .T JETRUVENGADAM sM (2 )

Dated: [O- C\ ~1¢93

ERDER,/TUDGMENT 2

MuB/RUA/CLALND,

an
O.AoNO. 733]93',
T.A WO, : (w.P, )

Admitfed and Interim directions
issued,

Allowgd

Disposed of with 6ire¢tions-
e ——————— .
Dismis

Dismigsed as withdrawn
Dismi sed for default.
Re jegted/Ordereqd

NO crder as to costs.
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